ACT No. XXXITIT or 1861.

Passep BY THE LEGISLATIVE CoOUNCIL OF INDIA.

( Received the assent of the Governor-General on the 22nd November 1861.)

An Act to amend the Schedule annexed to the Code of Criminal Procedure.

Proanil WHEREAS it is expedient to amend the Schedule
reambple. . . .
annexed to the Code of Criminal Procedure ; It is enacted

‘as follows . —

I In lieu of the words ‘‘Court of Session or Magistrate of the District”
Amendment of the 1 Column 7 of the Schedule annexed to the Code of
Schedule as regards Sec- Poat D s - o 3 : 0 1
on 370 of he Pemgl Criminal Procedure referring to Section 379 of the
Code. Indian Penal Code, there shall be read the words * Court

of -Session or any Magistrate.”

IT. In lieu of the words * Court of Session or Magistrate of the District”
. . in the two Clauses of Colummn 7 of the said Schedule re-
Amendment of the Sche- . . . . N . ,
d;xle aslgega{dg Sdection 457 ferring to the provisions contained in Section 457 of the
th . . .
oF The Hemat Hode Indian Penal Code, there shall be read the words * Court
of Session or Magistrate of the District or Subordinate Magistrate of the 1st
Class.”

/

III. This Act shall be read and taken as part of
‘the Code of Criminal Procedure.
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